
LOK SA HA DESA1'ES 

I 
. LOK SABHA 

Friday, Ma'rch 5, 1982!Phalguna 14, 
1903 (Saka) 

The tok Sabha met at Eleven of the 
Clock 

[MR. SPEAKER in the Chair] 

OBrTU ARY REFERENCE 

MR. SPEAKER: Hon. Members, I 
have to inform the House of the sad 
demise of 'One of OUf former colle-
agues, Shri Yamuna Prasad Manaal, 
who was a Member of the ~hird, 

Fourth and Fifth Lok Sabha during 
1962--77 from Samastipuf consti-
tuency of Bihar. 

An active social workers, he was a 
Member of various Parliamentary 
Committees arid founder of three High 
Schools. He worked for the abolition 
of early marriages and sub-caste and 
caste systems and spread of literacy 
among women and girls. He took 
keen interest in labour organisation 
and welfare of landless workers. He 
took active part in Shramdan and 
Bhoodan movements. 

A veteran freedom fighter, he took 
active part in Quit India movement. 
1942 and suffered imprisonment. 

tIe passed away at Bombay on 
21st January, 1982, at the age 'Of 72 
yeats. 

We deeply mourn the loss of this 
friend and I am sure the House will 
join me in conveying our condolence 
to the bereaved family. 

The House may stand in silence for 
a short while. 
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2 
The M ~mbers then stood in silence 

for a short while. 

DeCline fu alue of It · pee 
+ 

"187. SHRI SURAl BHAN: 
SHRI At AL BIHAR! 

VAJPAYEE: 
Will the Minister of FINANCE be 

pleased to state: 

(a) the value 'of rupee as at pre-
sent, when compared. with that in 

1960-61 arid 1947, 

(b) its impact On ass~ssmerit of 
(i) income tax; (ii) wealth tax; (iii) 

property valuation and (iv) an ihdus-
try to determine whether it falls ih 
the small scale or medium or large 
scale sector; and 

(c) the steps taken to counteract 
the impact in each case? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHR! 
SAWAI SINOH SISODIA): (a) The 

domestic purchasing power of the 
Rupee, as a reciprocal of the All 
India Industrial Workers' Consumer 
Price Index (1900=100), works out 
to 138.89 paise in 1947, 96.15 paise in ' 
1961 and 21.74 paise in DeCember, 
1981 (The latest available). 

(b) and (c). It. is nbt the policy 
of the Government to adjust ·t~bca­
tion to the purchasing power of th 
Rupee. As such, the question of 
impact of value of rupee on assess-
ment of income-tax, wealth-tax, pro-
perty valuation and an industry to 
determine whether it falls in the 
small-scale, or medium or la g scah 
sector does not arise. 
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it was Rs. 1,00,000. After that, -the 
Finance Act of 1970 extended the 
exemption from weal,th-tax to in-
vestments in speclfied financial assets 
including, inter alia, units of the Unit 
Trust of India, deposits with banking 
companies, etc. The ceiling in respect 
of investment in such assets has, 
however, been fixed at Rs. 1,50,000 
with an additional Rs. 25,000 in 

respect of units. These limits were 
proposed to be raised, and thiS' has 
been done. 
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PROF. MADHU DANDAVATE: 
Sir, it is for you to decide. The 

Minister cannot decide the scope of 
the question. 

SHRI SAWAI SINGH SISODIA: 
I am requesting the Speaker to con-

sider this-that this supplementary is 
not within ,the scope of the question. 

SHRr GEORGE FERNANDES: You 
please ask:, the Finance Minister to 
reply. This involves a matter of 
policy. I am sure the Finance Minis-
ter can make 'a statement. I know 
bow ,he understands the question. 

~ ~ ~ fffif1Rcn : 
Thank you for your understanding. 
if<t f"1cf~'1 ~ fcF w it ~ qf<f~fdlfi 
1lI'm"1' ~ ~ mat ~ ~ ~ ~ ~ 
\;ft f<q (CfI~Ii=\:d ~~, qf(ulI+i ~ 
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~, ~ q-{ Wcm: fif;'lrr \if1m t I 
~ ~ if f.tim f-iScffl ~Jn '1 GtiT ~rr 
~J;fR;r ~~~ ~I 

~ 

om ~, ~ w ~ ~ \ifClTcr 
'1m I 

Please ask the Finance Minister to 
Teply. 

PROF. MADHU DANDAVATE: He 
heed not vote on his reply, but he 
can give his reply. 

THE MINISTER OF FINANCE 
(SHRI PRANAB MUKHERJEE): It 
is not a questi0Il: of what my colleague 
has sajd, 

Firstly" wnat has been. suggested by 
Mr. Fernandes might have heen an 
ideal situations in regard to indexing 
and in protecting the erosion of the 
'\Taiue. HUt in a siiuaiion like lbi~, pe 
himself admits that it is not possible. 

-n'o you want to say that it is possible 
to index and protect tthe entire capi-
tal value of an investment to-day in 
a highly infiationery situation like 
this? 

SHRr GEORGE FERNANDES: I 
am talking of the prvident fund. 

SHRr PRANAB MUKHERJEE: I 
.am talking of the long-term mvest-
ments like the provident fund and nfp. 
insurance. 

DR. sUBRAMAmAM SWAMY: 
Sir, he sayS is highly inflationary 
situation', but the Budget gpeech 
says that the inflation has been con-
tained. 

SHRr PRANAB MUKHARJEE: I 
am talking of the previous decade. 

SHRr INDRAJIT GUPTA: Sir, in 
iew of the steep depreciation on the 

value of the rupee, r would like· to 
know the Government's justification 
in equating. for purposes of income-
tax, the .incomes of people who are 011 

fixed salaries with the incomes of 
peopl~ whose income is not so easily 
id-el;l,t~apJe or qu~ntifiable. .Bec;ause 
it is d,rived JrQIn other sources, it 
is possible to evade a part of the 
income; it is also possible to have a 
number of deductions made and 1111 
that. So, I woul.d like to !mow 
whether, in view of this steep fall in 
the value of the .rupee, they have 
giv.en any thought to ,this matter on 
whether the people who are on fixed 
salarles should be treated, for 

income-tax purposes, On ~ same par 
with the people Wlhose income~ are 
not eaSily identifiable or quantifia-
ble. Is this not and injustice done to 
the people who are on fixed alaries? 

SHRI PIlANAB MUKHERJ'E: 
There are <two parts to this question. 
As regards the first part, I would 
like to make it clear. In fact, I have 
mentioned it as a part of my budget 
speech which I would like to repeat 
in a few words. I qlJote: 

'I cannot accept, as a principle~ 
that income limits for exempt~on 
from tax should be fixed on the 
basis of cost of living index." . i 

I haxe not accepted that principle. 
In regard to the question of giving 
concessions to the fixed income group, 
as my colleague has indicated, from 
time to time, We have raised the e~­
emption limit. The question which 
the hon. Member raised is whether 
we should also extend the same 
benefits to the unidentifiable incozpe 
groups. (Interruptions) I am saYlng 
that in two slabs we have dOne a 
little. I do not want to disturb the 
,tax structure . because what is 
primarily needed to-day is to have 
some sort of stability in the tax 
structure and We 9hould not make 
changes ftequently. 

Pension C'ases of War Widows Peu.d-
ing for ttlement 

, 
• nis. PROr. NARAIN CHAND 

PARASHAR: Will the -Minis er 'of 
DEFENCE be ·pleased to sta,te: 




